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ness allowance Came uP, as a very 
successful politician he sought to 
create an atmosphere when he said. 
tbat the Government was on the verge 
of economic collapse. Taking him at 
the faCe value that the economic con-
dition has now improved, will the 
Deputy Prime Minister and Finance 
Minister kindly consider honouring the 
Gajendl'agadkar Commission's report 
in toto? 

SHRI MORARJI DESAI : My reply 
to the last question is an emphatic 
'No' My hon. friend says that I have 
been contradicting myself. I am very 
sorry that he said that because I 
thought his understanding of these 
problems was very fine and very good. 
But, I am disappointed in this. When 
I said that the prospects of economic 
condltion of this country are good, I 
did not say they are immediately good, 
I do hold that the prospects of this 
country are brilliant, but not today. 
But that does not mean that I must 
say all the while that our economic 
condition is brilliant. I cannot go on 
saying that all. the while. Therefore. 
on this, as an experienced economist, 
as he considers himself, he should 
have known better and understood me 
more properly. Well, I am very sorry 
I will have to USe Montessori methCld 
when I sl.eak in future. Perhap~, I 
will do that. 

SHRI HEM BARUA (Mangaldlli): 
Instead of indulging in this sort of 
scissor-and-paste work, cutting out a 
piece from here and pasting it there, 
in the IOl'm of dearness allowance, 
why is it that the government have 
not thought of a national wage struc-
ture commensUrate with the rise in 
prices, which the government have 
deplorably tailed to hold, with the 
national minimum as the basis? 

SHRI MORARJI DESAI: The time 
has not come for that. That is all I 
can say. 

SHRI HEM BARUA: The Financ~ 
Minister hilI> said that the time has 
not com.:!. The Finance Minister 
speaks 01 the past and of the futw·e. 
He does not speak of the present. That 
is the trouble. 
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MR. SPEAKER: I think, now there 
is DO need for us to proceed with the 
priv1leg~ motion since he is not pres-
sing it. 

SHRI HEM BARUA (Mangaldal): 
On a point of order. Sir. When this 
matter came up some four days back 
on the ftoor of this House, the Lunch 
Hour intervened and you went away. 
After that the Deputy-Speaker pre-
sided. I have gone through the pro-
ceedings and this is what happened. 
When Shri Prakash Vir Shastri raised 
it, the Deputy_Speaker said that it 
was closed. Man proposes, God dis-
poses. Unfortunately, the Deputy-
Speaker closes and the Speaker de-
closes. 'l'hat is the trouble. 

SHRI N. SREEKANTAN NAIR 

thin.s but when a thin, comes in: 
writing we have to take notl'Ce of it. 
In the HO\188 somebody says BODleth!Dc 
or shouts and the Chair says, "We 
pus on to the next item". Just now 
something was said here by my hOD. 
friend whether it was parliamentary 
or DOt. I did not take notice of it; 
But, suppoae. something is put in writ-
ing; then, naturally, I will have to-
take notice. Now, this has very 
happily ended. I am really happy. 

12.22 hI'S. 

ARREST OF MEMBER 
(Dr. Ranen Sen) 

MR. SPEAKER: I have to inform· 
the House that I have received the-
following telegram dated the 18th 
December, 1967 from the Police Com-
missioner, Calcutta:-

"Dr. Hanen Sen. Member, Lok 
Sabha, was arrested at Esplanade 
East on December 18 between 111.05 
and 16.15 hours under Sections 143/ 
145/147/188 IPC and lodged in 
Presidency Jail." 

SOME HON. MEMBERS: Shame. 
shame. 

SHRI NAMBIAR (Tiruchirappalli): 
Every day very bad news is coming 
from West Bengal. Many people are 
being detained in the police lock-up 
and are being ill treated. 

SHRI INDRAJIT GUPTA (Alipore): 
The Deputy Prime Minister was there 
in Calcutta yesterday. He was addres-
sing the Chambers of Commerce and 
these things were going on. Why were 
so many people arrested and beaten 
up? 

(Quilon): Sir, may I submit, that I 
did not mean any disrespect either to SHRI NAMBIAR: Manhandling is 

going on in Calcutta. Thousands are 
you or to this sovereign House? being arrested .... (Interruption). 

MR. SPEAKER: That is really good. SHRI V. KRISHNAXOORTHI (Cu-
I would llke to tell Shri Hem Barua ddalore): Let the bon. Home MinIster 
that so maJ\¥ people say so many as sure ...... (Interruption.) 


